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damage by hostile action after force
landing. Intensive search for the per-
sonnel continues and is being main-
tained. It is too early to say whe-
ther they are alive or otherwise with
certainty. But the uncertainty about
their safety is causing us considerable
anxiety.

The House should know that there
is renewed hostile activity in some
parts of Naga Hills. It may well be
that this is a determined effort on the
part of the small minority of un-
reconciled hostiles to create terror and
thus sabotage constitutional develop-
ment. Government are fully posted
the situation and such firm action as
is  necessary to protect the over-
whelming majority of the Nagas in the
villages will be taken.

1 feel sure that the House would
share Government's concern in re-
gard to the crew of the aircraft whose
fate is unknown and also desire to
express its sympathy to the families
of those who have been the victims
as a resut of hostile action. The posts
will be maintained so long as they
are required for the restoration of
law and order and any assistance re-
quired by civil authorities will be
given. The task of reconstruction and
constitutional settlement will pro-
gress as a result of agreement over
Nagaland. Government will take
firm action against those who seek to
overthrow constitutional authority by
violence and crime.

Shri Hem Barua (Gauhati): May I
seek a clarification?

Mr. Speaker: A sufficiently long
statement has been made. I do not
allow questions after the statement.
Hon. Member will read the whole
thing.

Shri Goray (Poona): We want to
know whether this is the first time
that the Naga hostiles have brought
down a plane, or they have been doing
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it before. If they are doing it for the
first time, it means they have better
weapons.

Mr. Speaker: What can be done?
The hon. Minister has said all that
he had to say.

Shri Goray: Is it the normal situ-
ation, or is it getting abnormal?

Mr. Speaker: Whatever the situ-
ation, it has been explained by the
hon. Minister at length. The situation
is well in hand.

Shri Hem Barua: I want to know
whether this intensification of the
activities by the hostile Nagas on a
wider scale is due to the feeling of re-
sistance growing in them at the Gov-
ernment arriving at a political settle-
ment with the Naga People’s Con-
vention. If so, have the Government
ascertained from the Naga People’s
Convention what steps they have taken
to win over the hostiles?

Mr. Speaker: I am not going to
allow this question; it is a far-reaching
one. All that we are concerned with
is the Defence Ministry, and why a
plane was shot down, why there was
such action against an aeroplane.

Shri Hem Barua: This is the first
time a plane has been shot down.

Mr. Speaker: The hon. Member
will try to read everything.

1212 hrs.

DRUGS (AMENDMENT) BILL—
contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Karmarkar on the 30th August, 1960
namely:

“That the Bill further to amend
the Drugs Act, 1940, as passed by
Rajya Sabha, be taken into con-
sideration.”
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Shri Kodiyan may continue his
speech. He has already taken 16
minutes.

Shri Kodiyan (Quilon—Reserved—
‘Sch. Castes): The other day I was
referring to the recommendations of
the Pharmaceutical Enquiry Com-
mittee with regard to the develop-
ment of the industry. I do not in-
tend to go into the details, but I wish
to refer to one point. The Com-
mittee have recommended the im-
mediate constitution of a Develop-
ment Council for the pharmaceutical
and drugs industry. It is necessary to
constitute the Development Council
to develop the industry along the lines
of these recommendations, but nothing
has heen done so far to implement the
recommendations. Unless the industry
is developed on a proper basis and
unless unhealthy foreign competition
is eliminated, the attempt to enforce
drug control will not be a full suc-
cess. My complaint is that Govern-
ment is very slow in implementing the
recommendations of the Committee.
The Committee’s Report was submit-
ted in 1954, and this amending Bill
has been brought forward by the Gov-
ernment now. It has taken about six
years for the Government to bring
forward this legislation.

Several of the recommendations of
the Committee with regard to the
effective implementation of the Drugs
‘Control Act have not been taken into
consideration by the Government.
They have recommended that the In-
dustries (Development and Regulat-
ion) Act should be amended so as to
bring small pharmaceutical concerns
within its purview. Now the Act ap-
plies only to some 75 concerns out of
1,643 concerns. Therefore, it is highly
necessary  that the small concerns
are also brought with its
purview, so that their development
may be facilitated.

Something has to be done to control
the price of the drugs. The purpose
of the legislation should not be con-
fined to mere controlling of sub-stan-
dard and spurious drugs; it should
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also see that the drugs produced in
the country are made available to the
people at reasonable prices. Now
there is a wide margin between the
price fixed by +the pharmaceutical
concerns and those fixed by the retail-
ers. Then, there is no machinery or
device to find out the actual cost of
production, to determine the reason-
able price of any particular drug. The
Pharmaceutical Enquiry Committee
had been asked to go into this aspect
of the question. They asked the con-
cerns to furnish some information re-
garding the cost of production, but in
their Report they have said that only
very few concerns had furnished this
data. They have made a specific re-
commendation that every phar-
maceutical concern should be asked to
maintain records regarding cost of
production. They have further stated
that if such records are kept it would
be helpful to the industry to fix pro-
per prices if there is competition; it
will also help the Government to fix
the prices at a reasonable level when
necessity arises, But I am sorry that
nothing has been done so far by the
Government in this regard. Govern-
ment have not given thought to this
aspect of the question, which, in my
opinion, is a very important question,
because most of the modern drugs in
our country are not within the reach
of the ordinary man. So, in enacting
a legislation like this it must be our
aim to see that medicines are made
available to the common man at a
reasonable price.

I therefore request the hon. Minis-
ter to make provision in the Bill for
making it obligatory on the part of
the pharmaceutical industry to main-
tain data regarding cost of production,
and also authorising the drug inspec-
tors to examine these records.

Shri Nanjappa (Nilgiris): The hon.
Minister in his opening speech refer-
red to the genesis of the Drug Act,
1940. During the First World War
there was great scarcity of imported as
well as indigenous drugs in the coun-
try, and on account of that, a lot of
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what are called “faked drugs” were
imported into the country and also
manufactured here. Naturally, the
public and the medical profession are
agitated and want that such a state of
affairs should not be allowed to con-
tinue. The foreign Government then
appointed a committee to go into this
question in 1930. After the delibera-
tions and recommendations of that
committee, in 1940, Government came
forward with a Bill, and that was
passed as the Drugs Act of 1940. Even
after that, it was after a delay of six
years, that is, in 1946, that the Act
was brought into force. But the Act
was inadequate to prevent sub-stand-
ard and misbranded drugs, as they call
it. There was a good lot of such drugs
on account of the scarcity of drugs due
to the second World War.  Besides,
there were many pharmaceutical con-
cerns in this country, and they began
to produce many drugs. On account
of the prevailing prices of the drugs,
the scarcity conditions that were pre-
vailing, and the different grades of the
manufacturers, there were impure
drugs, sub-standard drugs and mis-
branded drugs. Again, the public
agitated, the profession agitated, and
Government were pleased to appoint
another committee known as the
Bhatia Committee in 1953. That com-
mittee made some recommendations to
prevent these misbranded and sub-
standard drugs.

In order to give effect to those re-
commendations, the present Bill was
brought forward; but, again after a
lapse of seven years, somehow or
other, I should say that Government
have still failed to control the sale of
these faked, sub-standarq and mis-
branded drugs in the market.

The object of the present Bill is
threefold. Firstly, through this Bill,
Government want to give a  better
effect t0 the provisions of the Drug
Act of 1940. Secondly, the Central
Government want a control over the
administration of the Drug Act, so that
they may issue instructions to the
State Governments to carry out the
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provisions of the Act. Thirdly, they
can appoint their own inspectors and
analysts, and they can establish their
own laboratory to test the samples;
and they can not merely stop with the
taking and testing of samples, but
they can give punishment, and also
confiscate the misbranded or sub-
standard drugs. This Bill has been
brought forward with these import-
ant provisions,

But the application of this Act is
sought to be confined only to modern
medicines, that is, those which go in
the name of allopathic medicines.
The allopathic system has a standard
pharmacopoeia known as the British
Pharmacopoeia, and the latest edition
is followed as a standard. Besides
that, the standards laid down by the
National Institute of Medical Research
London, are also there to guide as
standards in drugs. These standards
apply to imported drugs as well as
to those manufactured in this coun-
try.

In this House and also outside, there
has been a good lot of agitation for
encouraging the propagation of the
indigenous systems of medicine, and
the practices used by those systems.
That is quite a welcome proposition.
But, so far, there is no standard Phar-
macopoeia for this system, nor has amy
standard qualification been prescribed
for the practice of these indigenous
systems of medicine. Unless these
things are done, the Drug Act cannot
work properly in this country, and
the impure and sub-standard drugs
will continue to be sold, and the pub-
lic will suffer thereby. This is not my
own way of thinking, but one Mr. Om
Prakash, M.A., who is a man of this
place, namely New Delhi, appeals to
the President in the following terms:

“I would implore the Govern-
ment of India, through your
majesty (that is, the President),
to declare Ayurveda also a nation-
al system of medicine and it
should be given an equal status
compared to Allopathic Science, in
all walks of life.”.
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So, even the practitioners of the
indigenous systems also want to
nationalise the system on a level with
the allopathic system. It must be
really nationalistic, and not indivi-
dualistic. A secret medicine practised
by certain individuals, without being
disclosed to the public, is of no use,
and a system cannot be established on
a firm basis.

Again, the General Secretary of the
All India Unani Tibbi Conference,
Delhi, also makes an appeal to all
Members of Parliament, as follows:

“It is, therefore, requested that
your honour as a Member of the
Parliament should think this over
an agitate for the passing of a
suitable measure dealing with
indigenous systems.”.

So, even the practitioners of the
Unani and Ayurvedic systems want
those systems to be modernised and
brought on a par with the modern
system of medicine. I would not
blame Government and say that they
have failed in their duty to bring
these systems also on a par with the
modern system of medicine. They
have been doing all things. They have
established colleges to train people to
practice these systems. Researches are
also being carried out, They have
brought out books in Ayurvedic and
Unani systems. A certain amount of
pharmacopoeia also has been brought
out. But, yet, one cannot rely on
these alone for the practice of these
systems of medicine. Unless those
in secrecy are brought to light and
made available to all practitioners
and to Government, it is not possible
to make these systems as good as the
modern system of medicine. Unless
these things are given to Government
and to the specialists, these systems
cannot thrive in this country any
longer.

SQ, my humble submission is that
an independent pharmacopoeia for

these systems of medicine should also’

bg Prought out as early as possible.
Besides, some qualifications also must
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be prescribed for the practice of these
systems. One thing which is notice-
able in this country at present is that
any man can sell any drug even in
petty shops. You can get sulphana-
mide preparations in petty shops also.
And people in the street can hawk
any medicine they like. In my State,
there is prohibition, but in the name
of tonics and tinctures and extracts,
intoxicating drugs are sold even in °
licensed drugists’ shops. This is very
common in my State. Government
must do something to prevent the sale
of drugs anywhere and everywhere.

I have tabled some amendments to
this Bill, which, I feel, will make the
Act mare effective. If the hon.
Minister gives me some explanation
why the omission that I am presently
pointing out has been made, I shall
withdraw my amendments.

My first amendment is to the pro-
posed sub-section (6) of section 23
which reads thus:

“Where an Inspector seizes any
record, register, document or any
other materia]l object....”.

This Act is for controlling drugs. But
the Inspector does not seize any drug.
He seizes articles other than drugs.
So I want to include the word ‘drug’
among the articles he can seize, so
that it may be effectively controlled.
The Inspector is not given all power
to seize any drug he likes. The latter
portion of the sentence says:

“..he shall, as soon as may be,
inform a magistrate and take his
orders as to the custody thereof”.

So he is not by himself independent.
He cannot seize any drug he thinks
necessary. He has to take orders from
a magistrate. There is control. He
may not have full powers to take
action himself.

There is also another amendment
which is important, which I have
tabled. This is to clause 7 where sec-
tion 27 is proposed to be substituted
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by a new section. After ‘“Whoever
himself or by any other person on his
behalf manufactures for sale, sells,
stocks or exhibits”, I want to add “and
advertises”. The cost of a drug is
high not because the cost of manu-
facture of the drug is high; it is the
-advertisement which costs much more
than the drug. Therefore unless that
is controlled, there will not be effec-
tive control over any drug. So 1
‘want to introduce the words “and
advertises” so as to make the Bill
more effective.

As 1 said before, if the hon. Minister
gives an explanation as to why these
two things were omitted, I need not
move the amendments.

Shrimati Ila Palchoudhuri (Nabad-
wip): I welcome this Bill because it
has long been felt that there should
be some control over drugs. This
‘Bill tends to do certain things, to con-
trol the manufacture of drugs, to ap-
point Inspectors in the premises, to
appoint government analysts to give
directions to the State Governments.
It also specifies that punishment shall
not be less than certain periods,
‘where drugs are found to be spurious
or sub-standard, there is also provi-
sion for confiscation of the sub-stan-
dard drugs. All these objects are very
Jaudable.

The industry in India is a very old
industry, In fact, the ayurvedic sys-
tem and unani system were there even
Tlong before the allopathic system came
to India. Even the manufacture of
-drugs and chemicals has in a great
way been associated with the freedom
movement of India. In the 19th cen-
tury in Bengal with the freedom
movement, Acharya P. C. Ray was
the one who made a pioneering effort
-at manufacture of drugs and medicines
in Bengal and in India; after him, in
Northern India there was T. K. Gajjar
and also Rajamitra B. D. Amin of
Baroda who followed suit. We all
‘tried to manufacture drugs and medi-
cines at that time, because only im-
ported drugs were available. So this
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thing got an impetus and it was a
laudable cause, But afterwards, as
the impetus gradually grew and the
industry actually gained more and
more momentum, it is really a matter
of regret that drugs, which mean the
very life of people, have been made
to play the part of a chess gamble, so
to speak, to make more money. This
is really very harmful, and I am glad
that the Government have got some
measure to try to control this.

It is true that in his Bill Govern-
ment have sought to do these things.
But if you look into the Bill, there
are one or two things which I would
like to bring to your notice. There
is clause 4 which seeks to substitute
by new sections, the existing sections
20 and 21 of the principal Act. Here
it is” said:

“The State Government may, by
notification in the Official Gazette
appoint such persons as it thinks
fit, having the prescribed qualifica-
tions to be Government Analysts
for such areas in the State and in
respect of such drugs or class of
drugs as may be specified in the
notification”,

You may appoint Inspectors. You
may appoint people to go into the
premises. But the most important
thing to do, in my opinion, is to deal
with the firms that distribute the
drugs to hospitals. It is not only the
Inspectors and so forth who go into
the premises and inquire about these
things that are sufficient. The very
first thing you have to look into is the
responsible firms that distribute so
many drugs to hospitals. The reaction
of these drugs on the patient in
India have to be studied through hos-
pital statistics properly, After finding
out the reactions, the people who
manufacture these drugs in India in
collaboration with foreign firms must
be duly briefed, because a certain for-
mula may not be so suitable for India
as an identical formula is to foreign
countries. I think this is a matter
which should be stressed.
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The second point relates to section
81 of the principal Act. It says:

“Section 3 of the principal Act
shal] be renumbered as sub-section
(1) of that section, and after sub-
section (1) as so re-numbered,
the following sub-section shall be
inserted, namely:—

“a any drug in respect of
which the Court is satisfied,
on the application of an In.
spector or otherwise and after
such inquiry as may be ne-
cessary, that the drug is not
of standard quality or is a
misbranded drug, shall liable
to confiscation.”

I quite agree if it is certified, but what
is this ‘otherwise’? It is very vague.
‘Who is this ‘otherwise’? What is this
‘otherwise’> Who is going to give
this information? Is it only the In-
spector or is it just anybody in his
individual capacity?

The spurious drugs trade goes on
unimpeded in a very peculiar way.
As you know, it is a chain with the
bikriwala, Dbottle-wala and label
manufacturers. All bottles and vials
are sold and then the new stuff, which
is absolutely spurious, is put into it.
These bottle-walas and bikriwalas
keep stocks of bottles etc. and sell
it at any given time. Nobody is pre-
vented from having any amount of
thig stuff. These people do not stock
it themselves. Nor is the stuff kept
where the Inspector is expected to go.
These people keep it in a friend’s
house. The printing presses some-
where else print the labels. These
walking chemists and walking drug
distributors do untold harm. They
promise women in rural areas that by
taking their wonderful medicine, they
will get beautiful hair and will look
more beautiful in their husbands’
eyes. Later on, these women become
very ill. In Bengal very long ago an
old dramatist also pinpointed this
thing. Through the wrong labelling of
drugs, a person who put on his hair
what was labelled as hair oil but was

1020 (Ai) LSD_5.
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really an adhesive, could not take off
his hat later in front of his burra
sahib. You can understand the situa-
tion with the man pulling at his hat
but the hat sticking on to the hair,

So all these spurious drugs with
labels must be looked into. This chain
has got to be investigated. It is not
that it can be done only by appointing
Inspectors but also other means will
have to be resorted to.

Thirdly, I would like to refer to the
provision for giving directives to the
State. What kind of directive are you
going to give to the States? A co-
ordinated control is a different thing.
If there is dual or triple control, there
is always a tendency to put the blame
on one or the other. So, I submit that
there should be a fairly clear-cut
policy as to who is to do what, what
the State is to do and what the Centre
is to do.

Again, look at this peculiar state of
affairs. Chlorine hydrate produced in
some State cannot be used in any o‘her
State. You cannot use a thing pro-
duced in your own State but you have
to buy it from another State.

This is a peculiar thing. I do not
know what instructions you will give
whereby such anomalies may be point-
edly corrected and the Drug Act put
to more use.

After all, on drugs depends the
health of the nation. There have been
cases in hospitals where morphia had
been adm nistered and it has had no
effect. When it was examined, it was
found not to contain morphia. Strepto-
mycin has been found to contain
starch. So, this is a very laudable
attempt that you are trying to control
all this. But your way of control is
not only to be through inspec‘ors or
various analysts but it should be also
through the people who deal in spur-
ious drugs, bad labelling and so on and
so forth. Please lay your hands on
them.

There are small manufacturers who
are bona fide but who do not have the
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laboratory and other equipment. They
are willing to show their bona fides
and come to you with their good for-
mulae and means of making these
things. We have some very clever
people and chemists. Give them a
chance to prove their worth, Give
them help when necessary. Subsidise
the small industries so that they may
produce drugs that will really do good
to the people in general

Lastly, let there be an Indian phar-
macopoeia of all the Ayurvedic medi-
cines as soon as possible. Let it be en-
couragel by the Health Ministry. The
Health Ministry has to give the impe-
tus. Many of cur cwn drugs have
come back to us through the British
pharmacopoeia when they were known
in India hundreds of years ago. Raul-
phia serpentina has come back to us
through the British pharmacopoeia
while sarpagandha was known to us
eges ago, when nobody else knew
about it. Of course, standard'sation
should be there. But this Indian
pharmacopoeia should be made avail-
able as soon as possible because it is a
system of medicine that is suited to
India. The herbs are found in India
and the way of application may also be
very suitable to the Indian constitu-
tion.

There is the urgent need of the con-
trol of the drugs. Under whose con-
trol will these inspectors and analysts
be? Will they be under the Ministry
of Health or under the Ministry of
Commerce and Industry? I think the
Health Ministry will be in control cf
all these affairs; and really the Health
Minister should be there.

Datar-i-misham Vividhaushadhinam

1 think he will be there to give
medicines to the people in the right
way so that he is in control. He
should have control on them. The
control should not be kept on trade or
commercial lines but on the lines of
the health of the people.

Mr. Speaker: Dr. Sushila Nayar. But
before the hon. Members speaks, let me
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know how long it will take for the
clause-by-clause consideration. There
are some amendments.

The Minister of Health (Shri Kar-
markar): Not too long, I think.

Shri Harish Chandra Mathur (Pali):
Fifieen minutes will do.

Mr. Speaker: We will close this de-
bate by 4 oclock. We started at
about....

Shri Karmarkar: There is some-
thing else at 3 o’clock.

Mr, Speaker:
over.

Then, it shall stand

Shri Karmarkar: Perhaps, we may
finish it by 3 o'clock. It looks like
that.

Mr. Speaker: Let us see.

Dr. Sushila Nayar (Jhansi): Mr.
Speaker, Sir, I wish to offer my con-
gratulations to the hon. Minister of
Health for bringing forward this Bill
which was much needed and long over-
due. The history of the introduction
of Drug Control Bills which became
Acts has been traced by other
speakers. So, I am not taking the
time of the House in repeating all that.
However, we know that in spite of
these Acts, which we thought would
improve the situation very consider-
ably, the situation has not improved
according to our expectations.

Adulteration of drugs is fairly com-
mon. Sub-standard drugs are being
sold practically everywhere and the
catching of the guilty persons and
their punishment is not an easy job.
From time to time, there have been
committees to consider this matter.
The implementation of the Drug Con-
trol Act, at the present moment, rests
with the States. Some States have
taken it up seriously; others have no#
done it.

Then, there are certain areas where
the Central and the State responsibi-
lities naturally and necessarily over-
lap. Therefore, it was suggested by
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the different committees that have
been mentioned, as well as by the
Estimates Committee of the Lok Sabha,
in their report year before last, that
the Central Government should assume
greater responsibility in the impleman-
tation of the Drug Control Act.. It is
good, therefore, that this Bill has come
before us. I have no doubt it will be
accepted by everybody with a sigh of
relief.

The provisions of this amending Bill,
as they stand, extend the jurisdiction
of the Government of India in the
field of drug control and prescribe the
minimum punishment of one year.
They are very welcome. While the old
Act prescribed maximum punish-
ments wh ch were quite good, in actual
practice, very often, we found that
after considerable difficulty when the
guilty parly was brought before the
court, there was some kind of sym-
pathy, some kind of feeling that one
should not really be too harsh on these
people. The truth of the matter is that
those who indulge in sub-standard
drugs and those who indulge in adul-
teration of drugs are as guilty and
should be dealt with as seriously as
any individual who comm’ts murder.
(Interruptions). 1 say that with deli-
berate intention and emphasis, because,
supposing there is a life-saving drug
and somebody’s child, somebody’s wife
or somebody’s husband or any other
near and dear one is lying seriously
ill ‘n need of it. If, instead of that
life-saving drug something else comes
out of the phial—some adulterated
stuff—that life is going to be lost. Who
is responsible for that death? The
person who indulged in adulteration.
And, so, it is a tragic fact that some-
times people forget the importance of
- these things and beg'n to think in
terms of rather lesser humanitarian
objectives. They say why do you want
to punish a poor man; what is going
to happen to his wife and children?
His wife and children do need all the
sympathy. But the wife and children
of the man who lost his life due to this
-man’s adulteration need equal sym-
pathy from us all. Therefore, it is a
- very welcome provision that the mini-
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mum punishment has been prescribed
in this amending Bill.

The second provision which is very
necessary and welcome is the provi-
sion that when an Inspector comes
upon these bad drugs, the adulterated
or sub-standard drugs, he can confis-
cate them. Up till now, there was no
provision for this with the result that
the man could only seal and advise
tha! such drugs would not be sold in
the market, he had no power to really
catch hold of sub-standard and adulte-
rated stuff and destroy it. Now, he
will be able to do so, and it is a very
welcome measure.

But I want to bring one thing to the
attention of the hon. Health Minister.
We are giving great powers to these
inspectors. 1 hope Government will
see to it that the inspectors are paid
adequately, they are selected ‘n a pro-
per manner and they have the requi-
site qualifications to do justice to the
job that we shall entrust to them.

Secondly, we have in this amending
Bill taken care of the inspection of the
drugs that have been manufactured
and are put on the market, and by that
means we hope to eliminate the sub-
standard drugs. But, Sir, I want to
know what is going to happen with re-
gard to the licensing of the manufac-
tur'ng houses. The licensing of manu-
facturing houses at the present
moment lies with the Commerce and
Indusiry Ministry. I wish to submit
that the Health Ministry should be as.
sociated with the process of licensing.
People who are entrusted with the
promotion of industry naturally are
eager to see that the industry spreads
ag fast as possible. It is natural also.
We want rap’'d industrialisation of the
country. I have sometimes heard an
argument: “Why do you insist on the
observance of the minimum standards
for licensing the manufac‘uring places
for the production of drugs; do you
not want the poor man to earn his
living?” Sir, I am very keen, extreme-
ly keen to see that the poor man has
a chance of earning a living. But there
are certain things which cannot be
considered ag a means of earning a
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living, and drug production is one of
those things.

In drug production, Sir, the Sfirst
thing is safey, and for that the obser-
vance of proper standards for the
manufacture of drugs, come first, and
earning a living has a secondary place.
In my opinion, the small men can come
together, pool their capital, form a
co-operative society and in that man-
ner, they can start a manufactur ng
concern if they wish to but a drug
manufacturing concern has to be of
a certain minimum size with a certain
minimum éxpenditure outlay,
machinery and so on. There should
under no circumstances be relaxation
of the minimum standards for licens-~
ing of drug manufactur ng places, and
I wish the Health Minister to see to it
that a provision to that effect is also
brought before the House without
delay.

Again, this licensing is also done by
the States. There too it is necessary
to take the type of powers that have
been taken or are proposed to be
taken by the Government of India
under this amending B 1l so that the
Government of India can see to it that
the Drug Control Act is properly im-
plemented, I think the same kind of
powers should be taken by the Gov-
ernment of India to see to it that the
licensing of drug production houses is
also carried out properly and under
proper conditions observing the mini-
mum standards.

Then, another hon. Member has
already mentioned that advertisements
should be brought within the purview
of this Act. I agree. The types of drug
adver‘isements that appear in our
newspapers and various other places
are most objectionable. We have a
separate Act for this, I understand,
but it does not seem to be having really
the effect that everybody would like
it to have. So, someth'ng should be
done to prohibit this type of irrespon-
sible advertising of drugs.

The third thing that I would like to
See is this. We have too many drugs,
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which are essentially the same, with
different names. Different drug houses
are producing them. They g ve them
different names—the drug is the same
whe'her it is a vitamin preparation or
something else--and the consumer, the
common man is confused because one
man says he should have this prepara-
tion, a second man says he should have
that and a third man says he should
have a third thing I think the Gov-
ernment should see to it that drugs
which are essentially the same should
not be allowed to have hundred and
one names so as to confuse the publ c.

Shrimati Ila Palchoudhuri: Sir, may
I make one submission. My hon.
friend who is herself a doctor has just
now said that different persons pres-
cribe different medicines having the
same effect. I hope she will realise
that if one doctor has prescribed ephe-
dr'ne and you contact another doctor
he will prescribe emidrine or some-
thing like that—medicines having the
same effect but different names. It is
the fault of the doctors and the doc-
tors have to be blamed for this.

Shri Harish Chandra Mathur:
Should not they also be brought under
this?

Dr. Sushila Nayar: I do not dney
that doctors prescribe different medi-
c'nes which may be the same in action
and composition. I would admit that
it is done. But the doctors are able to
do it because there are a hundred and
one drugs of the same quality and
same action which are available in the
market. That is why I said that the
patient or the consumer can be confus-
ed. Sometimes he may have one bottle
of medicine lying in his house and a
very similar medicine may be prescrib-
ed by somebody else. I have seen in
some of my friends’ houses practically
a whole pharmacy; in their cupboards,
they have collected so many bottles of
medicines having different names that
it looks as though they have a whole
pharmacy. Therefore, what I say 1s,
let it be seen to that drugs with simi-
lar action are not allowed to have dif-
ferent names. If it is vitamin A, let
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it be called vitamin A and not by a
hundred and one names. If it is peni-
cillin, call it pen cillin and not by ten
names. Anybody who reads through
the full paper will know what a bottle
contains, but it is not the common 'nan
who will know what is inside a bottle,
what has gone into its composition and
all those things. Therefore, Sir, it is
necessary to see to it that things with
gimilar actions, similar qualities and
similar potency are not given different
names.

Th < same thing applies to the import
of drags. We are importing too many
drug- under too many different names
which have essentially the same com-
pos tion, the same underlying ingre-
dien.s and the same action. Here it is
a guestion of saving foreign exchange
also I had a talk with the Director of
Health Services of one of the Scandi-
naviun countries. He said that they
see to it that only one or two drugs
of one action and one quality are
impcrted for one year. He said that
they often take the manufactures cf
somebody else the follow ng year but
in one year they see to it that they do
no‘ import too many drugs of a simi-
lar quality. I feel that something
along those lines will also be necessary

here.

I ) now that all these restrictions and
controls open up avenues of corruption
also, and we have to take care of that
and see that such things do not hap-
pen. As we are exercising already
controls of various kinds, I am sure the
Government can see to it that without
any undes rable complication we im-
port only those drugs that are neces-
eary and not too many drugs of the
same action and quality under different
names.

18 hrs. ,

Lastly, some of my hon. friends have
asked why the ayurvedic drugs are not
brought within the purview of this
amending Bill. Obviously, Sir, this is
an Act which is meant to regulate the
qQuality of drugs—produced under the
modern system of medicine. There-
fore, I think if the Government tries
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to apply this to the ayurvedic drugs
probably the ayurvedic physicians and
ayurvedic experts will not like it; be-
cause, at the present moment, the
Ayurved physicians are very of’en pro-
ducing drugs for themselves. Once I
had the occasion to examine a medical
preparation of theirs—the Lona
Bhasma—which was an iron prepara-
tion. I saw four preparations from
four different people and had them
analysed. The iron content was dif-
ferent in each one of them! Under
the present circumstances, I think it is
difficult to bring the Ayurvedic drugs
under the purview of this Act, but I do
hope that something will be done for
the standard’'sation of the drugs pro-
duced by the Ayurvedic system of
medicine also.

13.01 hrs.
[SHRI JAGANATHA Rao in the Chair.)

Shri Warior (Trichur): I may pre-
face my observations by suggesting
that the entire industry of drugs
should be transferred from ‘he charge
of the Ministry of Commerce and In-
dustry to that of the Ministry of
Health, because the drug indUstry is
very different in all aspects from the
ordinary industries. It is concerned
with the life of our people. It ‘s con-
cerned with the life of the people to a
greater extent than even food. It is
directed towards the healthy growth of
the nation. Hence, if all the discre-
pancies found at present in this in-
dustry should be done away with, and
a healthy system of drug manufacture
should be established in this country,
I think that the industry must not be
viewed from the angle of profit and
loss which is the usual angle with the
Ministry of Commerce and Industry.

Although the report of the Pharma-
ceutical Enquiry Committee does not
go far enough in this direction, it sug-
gests that much more remedial mea-
sures should be taken. While we wel-
come this Bill, we have also to observe
that this Bill is only a negative mea-
sure in the sense that the trafficking in
spurious drugs is most prevalent in
this country because of the existing
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circumstances, namely, the dearness of
the drugs, the dearih of materials, and
so on. Not only that. This drug in-
dustry, as far as the allopathic system
is concerned, is 99 per cent. dependent
upon foreign .mport and foreign mate-
rials. I do not want to touch upon all
aspects of this indusiry, but 1 may
mention one thing. If we do not have
sufficient imports, or sufficient manu-
facture of the intermediate chemicals
in our own country, we cannot for
certain control the prices of these
drugs. The intermedia es are the most
essential factor in the manufacture of
essent al and active drugs. Without
them, modern pharmacopoeia is noth-
ing. For these intermediate chemicals
also, we depend upon foreign coun-
tries, and the report makes it succinct-
ly clear and poin‘s out that our coun-
try must make every effort to manu-
facture as much as possible these in-
termediate chemicals in India. But we
understand from the papers lately that
the Government has entered into some
collaboration w'th some foreign coun-
tries like Germany and the United
States for the manufacture of these
drugs. Even in the earlier report,
after a great deal of earlier investigza-
tion and enquiry conducted by eminent
doctors and Commissions in India,
they have poin‘ed out this aspect of
the question. In our own country, there
are collaborat'ons going on between
indigenous firms and foreign firms.

In this report, a whole chapter is
devoted as to how these arrangements
are made to the detriment of our own
industry, and at the same time, to the
advantage of foreign concerns. Al-
though I do not wish to go into those
details in speaking on this Bill, as 1
have said, this Bill is for the negative
aspect of the control. The positive
aspect is that we must give as much
of mcdicine to our people and as much
of effective drugs to our people and,
at the same time, at cheaper costs.

I may just read a few lines from
the report because many hon. Members
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might not have gone into the report
in all its details. It is said at page 68
thus:

“Certain arrangements have
been entered into between some
manufacturers in India with firms
abroad by means of which the for-
mer are not in a position to under-
take the manufacture of other
usefu] and latest drugs based on
the original product prepared in
collaboration with the latter......
Such arrangements are not in the
public interest and therefore
should be discouraged. Even the
little capacity that exists for the
production of these essential drugs
is, therefore, being crippled by
these Dbusiness interests of the
foreign firms.”

Instead of acting according to these
observations in a way which will
safeguard the interests of our nation.
the Ministry has gone and entered
into all kinds of arrangements and
agreements with foreign firms which
will result in crippling our industry
in times to come. On the other
hand, bold steps should be taken to
make our drug 'industry, as far as
possible, independent.

Though we have certain advantages
in our nego:ations with foreign
countries, we are sorry to under-
stand that most of those arrangements
did not materialise and the Govern-
ment did not take advantage of those
things. I shall not go into the de-
tails because they will come along
with other questions when they are
discussed here, such as the anti-bio-
tic industry in India, But for the
present, I must sound a note of cau-
tion to the Government that belore
entering into new arrangements and
agreements with foreign firms, espe-
cially with countries like the United
Kingdom, Germany and the United
States, we must see that no arrange-
mentg are made whereby we lose
our independence and we remain
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merely as distributors of drugs im-
ported by us, though we may label
them as “made in India” or say that
they are our national products.

There is another point in this drug
industry. India has got much more
possibilities in the matter of indige-
nous drugs, apart from the chemical
substances. India has got a much
wider pharmacopoeia, I believe
than any of the allopathic systems,
that is, the system of western coun-
tries. Most of it has been lost by
centuries of neglect and because also
of the fact that some people gave out
to the o.hers what they knew of
these things.

For ins‘ance, in Malabar, we know
that there are several antidotes for
several diseases which baffle the doc-
tors even now, including western
doctor. Once an allopathic doc-
tor was telling me that the ceme-
tery flower, the flower that grows
abundantly around the cemeteries,
is the best antidote for diabetes. I
do not know whether we have made
any research into thig aspect. Again
we know that only recently this ser-
pentina was found to be efficacious
for certain diseases. But then we
have had a sorry spectacle in Kerala
where whole ranges on the hills were
abundant with this plant but because
ignorant people and they did not
know what it was, they collected it
from the wild forests and sent it ab-
road. The people who knew its value
as the best antidote for diseases like
blood-pressure, etc., purchased the
plant in lots and gave just a pittance
to those people who had collected it
from the forests. Our own Govern-
ment had to come forward later with
@ legislation, prohibiting the export
of that plant. But by the time the
legiv’alion came in, I think the whole
of India became denuded of this
precious drug. We have to plant it
again.

Such drugs are innumerable; even
our Himalayas are called in Sanskrit
literature as Ushadish, which means,
the Isha or God of medicines. It is
in the Ramayana, as you will recol-
Tect, that we hear that Hanuman took
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the Sanjeevi from the Himalaya.
That might be a legend but there
may be some substance in that legend.
We have neglected all these things
and the westerners have taken full
advantage of our ignorance and neg-
ligence and they have produced a
pharmacopoeia which they say is sub-
lime and supreme. In the tropical
couniries we have found that many
of the medicines and drugs which
they say are effective medicines are
not suitable for our country. It may
be that they may suit the cold cli-
mate or some other clima.e. In this
respect I would suggest to the Min-
ister that unless we take up the mat-
ter and have a thorough investiga-
tion and have more research stations
in almost all the States where indige-
nous medicines are available, which
is not done now properly, we cannot
stop this traffic in spurious drugs.

Then I want to say ‘that not only
in the manufacture of drugs but also
in the manufacture of things like vita-
mins and hormons we see the sorrow
spectacle that whereas the raw mate-
rial is available in one place, the
plant and machinery for the produc-
tion of these things are not set up
there but they are set up in some
other distant places, so.that there is
complete anarchy in the growth, col-
lection, production and distribution
of these drugs.

This sort of thing must be stopped.
For that I would suggest that the
drug industry should be set up in the
places where the raw materials and
other facilities are available. In this
respect the Commerce and Industry
Ministry have failed miserably. 1 do
not want to quote instances at pre-
sent, because I do not know what is
yet to come. If it takes a good turn,
I will welcome it.

Now, take the synthetic vitamin A,
which is produced from lemon grass
oil, which is available only in Kerala
State and in the hill regions. The
plant for it has been installed in a
far distant place and the oil is taken
all the way to that place from the
southern most point, How much o
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transport cost and other costs are in-
volved in transporiing oil and then
producing this, which is one of the
most essential things, synthe.ic vita-
min A. Innumerable instances can be
quoted at length on this point. If
this industry is left on the whims and
fancies of those who enter this indus-
try only with the purpose of profit
motive, then I do not think this in-
dustry will grow and people will get
sufficient drugs. So, resor‘ing to spu-
rious drugs cannot be stopped that
way.

Another point is that in these in-
dustries the regula‘ions relating to
industries are not taken into comside-
ration. This Report illustrates the
way in which the manufacturers
manufacture drugs in the most un-
healthy, unhygienic and unscientiric
manner, They have suggested reme-
dies for that. But the who'e of the
Commerce and Industry Ministry, or
the Law Ministry for that instance,
cannot cope wi‘h this situation in a
developing economy Dbecause their
attention is drawn to so many o‘her
important things. But, then, we must
remember that this is not like o‘her
Industries. If a steel plant goes phut,
there may be some loss but it would
not affect the life of the people,
whereas some trouble in this indus‘ry
will affect the life of the people. We
have the instance even in this Par-
liament where an hon. Member suc-
cumbed because some such drug was
administered to him, I do not know
what the result of the investigating
team on that is, but the fact remains
that that hon. Member succumed after
the administration of the drug. Now
thousands of people are dying for
want of drugs and also because of
the administration of spurious drugs.

Since so many such instances have
been quoted in this Report, I would
suggest that the Government as a
whole—I do not say the Ministry
alone because the Health Ministry
alone cannot rectify this thing; so, I
say the Government as a whole—must

SEPTEMBER 5, 1960

(Amendment) Bill 6942

sit down and consider these aspects
very closely and evolve certain poli-
cies which will guarantee the safety
of the people through proper manu-
facture of drugs under health and
scientific conditions with the modern
and up-to-date machinery and equip-
ment. But all these things can be
done only if this Ministry is expand-
ed and given more powers. At pre-
sent the Ministry is only an ornament
without any power or control over the
drug industry.

Even now I am afraid whether
these penal clauses and the institu-
tion of central inspectors and other
things will be effective or not, because
there are so many loopholes which they
may find out in actual working. 1
know cases of persons who are totally
unqualified, not even matrics in
science, who are doing drug business
in so many parts of the country. hid
this is to be stopped, the Ministry
must be given more powers for direct
control of this industry and the dis-
tribution of the drugs, when alone
can the health of the people be res-
tored and our demands satisfied.
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Shri D. C. Sharma (Gurdaspur):
Mr, Chairman, I am not a doctor.

Shrl Harish Chandra Mathur: But,
You are a patient,
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Shri D. C. Sharma: I am but one
who has had to come into contact
with doctors, chemists and druggists
innumerable times during his life. At
the same time, a Member of the Lok
Sabha cannot help being- apprised of
this problem if he walks in any part
of his constituency for half an hour.
I would ask any Member of the Lok
Sabha to visit ten families in his con-
stituency. I am sure that after doing
so, he will get so many complaints
about spurious drugs, about drugs
which are sub-standard, about drugs
which are being called by right names
though they are of the wrong quality.
Ome cannot escape this fact anywhere.
Therefore, I cannot but praise the
good intention of the hon. Health
Minister for bringing forward this
measure. He has tried to tighten the
provisions in some cases. He has
tried to cast his net a little wider
than before. He has tried to be a lit-
tle more effective than before by in-
troducing this Bill. I admire him for
his vigilance,

But, I ask myself. Is this Bill going
to solve even an one-millionth part
of the problem that this country is
facing. I am using the words in a
very realistic sense; I am not trying
to exaggerate, Ever since India be-
came free, I think the manufacturers
of spurious drugs have also got a
licence to do whatever they like. The
chemists have got a licence to sell
medicines of a different kind under
a different label. Doctors have got a
licence to give medicines which are
not of the kind that the patient wants.
Therefore, this problem is a very
very big problem. It is a huge pro-
blem and this small Bill, I think, is
not going to touch even the fringe
of the problem.

That is so, because, there is first of
all the question of raw materials for
the drugs. Can we control that?
Then, there is the question of manu-
facture of these drugs. Can we con-
trol these manufacturing concerns?
There is the question of manufacture
of spurioug drugs. All our vigilance
hag not prevented these persons from
plying their nefarious, satante, diabo-
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lical trade. Can we say that these

Inspectors will be able to control this
disease? The hon. Prime Minister
said the other day that it is not pos-
sible for the Government to control
floods. 1 think the manufacture of
spurious drugs is a flood now and I
‘believe that the Government will be
unable to control it because it is a
very very big kind of flood like the
one which has overtaken Rohtak, or
one which has overtaken Orissa or the
kind of flood which used to overtake
my consti‘uency in previous years. I
thank God, my constituency has so
far been spared this.

How can you do ii? The first thing
ifs this. Divided responsibility means
ineffective responsibility, When you
divide responsibility at the S'ate level
and at the Central level, one comes to
the conclusion that the sense of res-
ponsibilicy is iluted. They say, too
many cooks spoil the broth. There is
also a proverb in my State and my
country. I think, that too many doc-
tors kill a pa‘ient. I believe this Bill
will be killed by the very fact that
the Centre will poke its nose into
one region and the State Goevrn-
ment will poke its nose into
another regicn. Then the moses will
clash and the poor man will suffer.
Therefore. I think. if there i< one
thing where we want nationalisation,
it is here. I think, I am not talking
of Siddha vaids. I am conscious of
their greatness. I am not talking of
the Ayurvedic physicians. I have
been a beneficiary of them so many
times. 1 am not talking of the Unani
hakims, They are very good in their
own way. The homoeopaths are very
good in their own way. I have
nothing but admiration for these per-
sons because, I think, much more
than the allopaths, the Unani, Ayur-
vedic and Homoeopathic physicians
serve the masseg effectively. I have,
therefore, nothing to say against them.
I hold my head before them in rever-
ence for the good work that they are
doing. But this Bill has a limited
application. It refers only to the
allopathic system of medicine, I think
in the allopathic system of medicine,
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there is room for greater abuse than
there is in any other system. There-
fore. I would say that the Government
should nationalise the drug industry
so that we can locate the responsi-
bility for spurious drugs, so that we
can locate the responsibility for sub-
standard drugs.

I know the Government has taken
some steps in that direction, I think
that much more than nationalisation
of banks or nationalisation of news-
papers or any other thing, it is this
industry that should be nationalised,
for this reason. The people want
cheap drugs. The manufacturers
manufacture these drugs not with
any social motive. The social motive
may be at the back of his mind. He
manufactures with the profit motive
and the profit mo‘ive means more and
more expensive drugs for the people,
more and more costly medicines for
the people. If the hon. Minister pri-
ces the antibiotics at a higher rate
than necessary, I can call him to ques-
tion here on the floor of the House
and he is liable to answer the ques-
tion on the floor of the House. But
he has a very superficial control over
private manufacturers. The private
manufacturers manufacture these
drugs as they do any other commodity.
Therefore, it is very essential that
the whole drug industry from A to Z
should be nationalised. People should
be given cheap medicines. People
should be given high quality medi-
cines. People should be given those
medicines which are real and genuine.
This is very necessary, I think it
there is a case for nationalisation any-
where, it is here.

There is another point to which I
have already referred, but T want to
devote a little more time to it. I
think the system of diarchy in admi-
nistration has not always worked well.
This is a concurrent subject, and a
concurrent subject is like a child
owned by two parents and you do not
know to whom you should assign the
custodianship of the child. There is
a conflict between the two parents.
The State Government enters by one
door, and the Central Government
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stands guard there and asks: Why
have you come by this door? Then
the Central Government comes through
another door, and the State Govern-
ment stands there and asks: Why
are you coming here? Therefore,
these concurrent subjects do not solve
many problems, but they do one
th'ng; they create innumerable pro-
blem: between the States and the
Centre. [ therefore submit that this
should become wholly and solely a
Central subject, so that we know
from whom we have to expect some-
thing good, from whom we have to
expect a reply. In this case I think
it is a hotch potch. An analyst or
an inspector can be appointed by the
Btate and the Centre. It is a strange
intermingling of functions and duties,
and is not going to be a move in the
right direction.

Then, T come to the punishment.
How do you deal with a murderer,
how do you deal with anti-social ele-
ments? ] think you give them the
maximum amount of punishment.
But here, the punishment is a mini-
mum of one year’s imprisonment and
fine, and there is also a provision
that the punishment can be less than
that, Why do you prescribe a m'ni-
mum punishment and not the maxi-
mum punishment. ] think it is a
crime—] do not call it an offence, I
eall it a crime of the highest magni-
tude—and it should be dealt with in
the most drastic manner. And you
are giving one year’s imprisonment;
and you are also giving the magistrate
a boquet of flowers and saying: if you
want to reduce it, you can do so. Why
should the magistrate make himself
unpgpular by giving this one year’s
Punishment? He will give less than
that. Therefore, I think this punish-
ment should be made more deterrent.
The hon. Minister knows what is
happening in the country so far
&8s these practices go, He knows
fhat the manufacture of these things
1s going on under our very noses. So,
I see no reason why the punishment
should be so low.

I am very happy that some powers
have been granted to inspectors
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which they did not enjoy before. Of
course, there are some persons who
say to us; Why are you having ins-
pectors? We have so many kinds of
inspectors, why are you adding one

.more class of inspectors to that al-

ready very long list? I think so long
as we have law and order in this
country, so long as we are working
under the legal system, we must have
inspectors, good, bad and indifferent.
You cannot do away with them, T am
happy they have been given some
power of confiscation, but there is a
proviso, “under orders of the court
after such enquiry as may be neces-
sary”. So, you give power to the ins-
pectors with one hand, and you
take it away w'th the other. In cer-
tain cases you require immediate
steps to be taken, but here there will
be an enquiry, and by the time it is
over, the things that you wanted to
confiscate may have disappeared.
Therefore, power to confiscate forth-
with should be granted; it should not
follow a court of enquiry.

The analyst is going to be a very
important cog in this machine, but
we know how sometimes these analy-
sts behave. If the Government can-
not accept all that I have said, they
should at least have a central labora-
tory, like the Central Bureau of
Fingerprints, where all these things
are brought for analysis. Otherwise,
the analysts are human beings, the
inspectors are human beings.

Shri Ansar Harvani (Fatehpur):
You mean to say in the Centre they
will not be human beings?

Shri D. C. Sharma: We are all
human beings, but if you place these
persons under the State Governments,
there is more chance of local pres-
sure than if you place them under
the Central Government,

I welcome this B’ll, but how far
will it go? I think this Bill has to
cover every inch of our land; every
home and every citizen should feel
the impact of this Bill.

Shri Narayanankutty Menon
(Mukandapuram): Which is the Bill
you have not welcomed so far?
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Shri D. C. Sharma: I welcome this
Bill, but I do not welcome your in-

terruption which is not of the right
kind.

This Bill does not go far. If we
want to kill an elephant, we must
have a big gun. The Minister is
having a toy gun to k'll an elephant.
1 think he must bring forward a Bill
with more drastic provisions. He
should bring forward a Bill which is
more stringent, more drastic and more

effect've in its administrative appa-
ratus.

N oww. (TR) o awmefa
7R, g8 Y far geT F qEy @™
AT § 97 HHI R A FAE
' fawft 3 g: ad are amr s @
g1 A7 AhEE § F oo WH A
T gl 9 AT AT T & M A1 514
9 W faaar swf@fes @ faaq =t
& FfgT a7 S A AE g W A
agT & it ¥ 97 & 7R A
- | A WA WEIIT FT ST @ET )
X T fad #1 M A AW F A"
T Srar wfeA FrafeEfad gy aa
T SATAT ATGT AT oG AT | FE AT
fopar ma grar Y fme gaTa AR e
foar A F7 wrEEEaT AgEE T gia !
T AT 8¥o W FAT ATI  LEUY
¥ a1 QT fFar mar AT o e
wiT fFar AT w@r Y1 WA w4 A
¥ TSy T H §gF 1 99K A gC
aamr a1 5 o Fwigfa faw a1
A wF L AT @ qE T HAT AT
flmam da o g fs o &
Feaf@Efaa far smar S @ifs @8
AR IR THT FT FT T8 T T8 |
# =g § 5w qA wERa
AR = )

w@faa s ww g v &=
At et 1 o1 wF, do ¥ @
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T 1 Tt qAF FG AT & 9
IR AL AT | G S T
) SHEEH 3 FT 9 wfaE @A
TR W faem g g, sER AW
frar mr &1 dfF9 gy = @@
Ty g fF @ faer ox wme 9 g
T 0T 7 § fF qeuy ¥ wifer
faq & 9 afipr @ TEEiE R}
fawr gu &, 9% ar § W oo amde
F A A F gfawR 71 A1y
¥ = wrfex ¥ fear & —

“The Central Government may
give such d'rections to any State
Government as may appear to the
Central Government to be neces-
sary for carrying into execution
in the St*ate of any of the pro-
visions of this Act or any rule or
order made thereunder,”

#F wwmar § & a9 smmm
[ A giam o AT faw A oAy
T FA F FE AE@HAT G AT
Y W SART AEER T 9@
A AT ACGAT | ArEEmEa
=9 1 Y 4 i 2 aAiey ¥ HEER
frwra #T ez 9w afawd # T
TF H A ww wg o R
F geiwre Y g A e TEdded
F 999 WY EF 1 T@ET A
g g f5 Far fadr o= 9
¥ @ arfEd, T & i 9w
I e wam, w81, ®eg w0 |
wF FgEd § 5 Q ° FT AgAE @
wa ¥ FE ged @ faw ® 9
et 2 @ F oo geiwec &
w21 fF o W @ @ ¥ A
dox ¥ geiex wgd 1% v gra Al
2 i o ag Rt &1 FE A G
@ o e TaTEt @AW AW § @
oOAT FW FE@ IEG | W TQ
Y ATl FT SEFI AT IgT AT
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2 < fiF v wor ot 3 A R
TF IR H SF A @A 1T
g1 fog¥ daw # oF A 7 7 @
TR ¥ @1 91 fE s § IF
aqr f5 dftey  dfnew RN
fafads, a1 | IR R A,
facgr 7@ ®1 F@ 1 AW W
FA ¥ A wHe M sl
o o & Fredag & 5 N Tg
S ¥ war 2, 99 X o w9
FEEFAT TG § WX FEA A G
% AT ST § A fEAEr ey
£, a1 frawr @ Fedr 7 frarmar R 10
F Wit wgew § s 9w g R
og S T FECAT FY AR F FACHSAAT
foram T &, T 9T AT WLFR
FaT FEATE FT &1 gER qT@ gEFRER
& wrr g, @ 4 gy 9 I A
& T A F 1 qEl 9 A W R
S g7 AT & W IqE ST 7
a1 9T & fr e & wi faar g
fF ag 33 Taml &1 faggr FX F AfFT
T A R omT & AR wE
o frg #T Fd@ & N g TEATA
Fgme med gl S aS g H AR
9§ W A AR §

“It has been brought to our
notice that press reports about
some of our products have creat-
ed an adverse impression about
us.”

I FE & 5 weaw e
AT F g A fF R I@d
W R A faggr FW A FE A9
F §9 df)

IR AN F IFA AW 9T F
AU

‘Tt is well-known that multivi-
tamin preparations can be dubbed
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sub-standard even if one ingred-
ient is found slightly less than
stated on the label. And many of
the above 32 items were vitamin
preparation.”

7g aga EfFea @ AR § R
G ST wTEaT g1 wfe § SR
w7 g

“Our products are examined in
our controlled laboratory, which
is equipped with up-to-date faci-
lities as reported in the press.
Whenever a product is found to
have deteriorated, it is withdrawn
by us from the market.”

T St IR T § F w aw faagr
a8 g€ & T A o mEe F faw ©F
g 7 9w W@ § EWR
T IET @ AR F w4 fFar
T @l F T g™ 3 faes
99 qF e FATS Agr S
a9 % § 9 aqat §R) fawa @

HAY wEiE q FFT A7 SHY qAA F
ST ¥ {5 FEoT T I 2 e
1l FgT AT &1 Frpa & dfrdew
% faFe TR 9 F THRUEd 3T
T fm @ 1 W wEw § oAy
W &g a1 RS9 T F 9| =
Wﬁg.ﬁﬁiﬁﬁm@%
NI AT F I AN | i §
W qA9T Jear § 5 oF9 & w
O AT F A { T g N R
TFYE AR & W EH! a4 T
e F W@ fom o g sEn
WH AR N AE AN &1 T g9 9
& i 1 A =g W AgET #
N qHT wfgd |l FEr ST & fF
IEH G @qFd K A fawdr
& uffed 5w & T 2
Q¥ Y 7T & ST 9T F1E A OF o0
T wifgd Wik A fewed § s
fawrs ger FIETE W I T |
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fm sl ¥ @ T A W
Q@EIT a4t § 97 9T Ao T A+
wifgd SR AT w= a<g ¥ gedw
@ Sl | & OF IR AT
I @ g AfeT 3w oA ¥ uR
N g7 ¥ W § X AOF qW
W@ EFITE | F AmgaT g R 3w ag
A} Nl A TG AGHT AW AT A

ot Qo o At ot 7 vy 5 guA
FA H OF a9 F < A e WY,
T o F e @ 31 F aee
@R A A qg e g i g e
TIFHA ¥ 0 T T 5 #4197
fodtreent wqf afsfam @ foR
Y QAFAT AT & AT IAHT FAAT AFAT
ey § HR WK AR § @ W 9w
fosmm s RE? §aumar g (%
& a8 # faren &9 &, @ fag @ Oy
%Y faren 4 =fad | o WY OF O
I T F= HAT A &, 78 THOH
T SRy & a1 S AN 4y F A,
O FER F I ST A SE F qw
faaate F2 @ § ST AR G WA
RN 7@, T A N A aE @ A
ag A F9T ¥ =l |

foed saram g fFgR 3w |
FAT FAT Yoo FE WE FI@H @
sk g 73 @ 3fie ¥, @ FreEEt
¥ Gt FrTaraT R g T A wEAtE
TET gAR fad ®feq § | wrtegfew
FEEA FAE ¥ o wwr e F
da ¥ § faar 8 —

“The existing laboratory facili-
ties for testing samples of drugs
drawn by Drugs Inspec-
tors are most inadequate
in all the State Government
laboratories and result in inor-
diate delays. It is not uncommon

to receive reports of analysis nine
months after drawing the sample.
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To take action after a lapse of
such a long period on stocks from
which the samples were drawn is
thoroughly impracticable.”

s@ T i § W AEn
IRY & TH I FET AT F @
wa foq ag wews ¢ 5 om O
= AR NI w A Far Y
gasl A AR I qgT ¥ @
qfamr & gt -=fem, s@ afcmr §
g gt & 1 gaw afonw 7g dar & e
§wqw foiwed fomd AR 9 9@
15 A6 R T9 I WL I8 /I WK
Ao &' wigAmE gem | dEn
3 ¥ fog g1 1 2 g WK 7 A
TN F G § AT GO AR T I
T AT 93 9T § a1 oG 9g FE
¥ ST & Y g €T TN & gwar § W
AT T Farn § fF aga & ¥
gT 9 § |

14 hrs.

# WoY €T FT WA FAATT g |
TR agr wiigfaaa & | et &
FT TgT ¥ T G § | q@gt WA
sfeafae argT wedr § SO T A
Freet & WX foar s @, demaArnr
Fi<g T ST € | 99 F a1g 99 S,
Tq a7 9xg feil § amed @y o
@ ag TR @ omar & f5 o &
thafae e @@ | I, ¥AA
gt @ W & | 98 sfeafae arw .y
W FT TE T & ag qar A Fal
T TR & 1 w@ Al aEw W
7g gEd &Y Sy @ e v & A ¥
T @ Y qAd At § a FF
@ O § AR F g g, WS A
T qF AEEq A @ o A
I T F4T GEONA gar nr | wf| T
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T R 59 a@ ¥ A BN, W R
e O Y wEmEar & w@tEa
S g W AR ¥ FI FTETS FAT
AR & a1 3T F AR Hfafad wy
TG AEAEF | R g T agry
¥ aadege @ W E @ ag S
e fae gw T w1 @ § 9 e
ofrfade T0F & 9o @9 | @ W
saw oW fam 9T wifed o

farer &7 ST Faw FASfaE aE
faair wefa Y gt & 7 @ aren
& 1 & g wreaT § FF 9T S
AR HT I @ F fF w
F owEE AE ? oA AEARE AR
AT AT oo g &S At ?
¥ 7 qftewmr § 5 owafs WK
A agfa W T g faar e
21 1fgd IAT gH A ALY AW | A
qgfaat & i aF g S fAwio
gar ¢ af e faa gefa
o & forer fopmT Adi 8, g @ A
JIE ST TG 2, T oo faay gamit
FamigfEaRsAE 1w F
aftore ag g & i arn # faday
ZETHl FT TR FIA FT AT T
e} | o ey E R dfE amt A
fram Y & wivd R ogfa § a=q
ZATE G At § | AN Y FEy GAT
a1 § fF R fadaht o egform a
Tt &, o = g sfvaew g @
& a7 wafes siwfEt 7 @ w0 G
1 | 5@ fd w we g 6 g tew
W gAY ggft & are it @9 weEr
Atz | & 99 A Grg I =AhEH |
TR i 7y fa=re Fo wEET
& ot e @ § gl AIE
$R gaFT qgfaa Y § 97 w1 agrEr
Y 7 srgeT FET A0 | @ g Tw
TR AT mfadaad
=g fa=t it wrar i@ o ¥ wwgEles
1020(Ai) LSD—S.
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WR AR At #1 wqform ' ¥
T R fear W@

# e FEm fr o e
QAT Al ¢ Sge @ @A §
& 97 & ;rEn Fifecew § S
TFR AETEF AR FAAN @
9Tt 5w T F e oy Tl |
wF fd fom @ oifed 5
TATHT & IR WY Aq AT 9 forw
sfeTr fod € 1 s 7 78 T
ST @t @ & A9 § 9% @av @ fF g
Y AR { 3% A faondy § av A8,
a1 FF ST AF & AR B &Y 9T |
% W ¥ ga9mEn 5 @ o R ¥
FI & AT F FT I & A7 99 Y a3
TEE FT F3 qR GET ISHT 9947 & |
wrgR A faiwsfad 39
T 3G A FT AT | [ fad F
Fear § fF wgafes o gy g
1 egfond & ¥ 997 ¥ A9 fod
ST far 9T S aifF o F 9 oy
R AT P W IR TA N

OF A § wfex § FgA q0eq g
o &t = a7 § a< "rawmwar 2
W 3 wusHe fawr @Y o FT Q@ &
AT S F T a9 F 1T 9 G
ge gFeR & | d e ¥ aw
TUEEIes WS gt g, AR fa Ay
T TF AT F T G9T HEEHAT
TR T ], I A A A @
SR & | AR 7R § I @, Aeffc
qEad §, FHST 9 ¥, Ty, AfSw
oI & 1 3T F @A A GHERT B
e et § 1 fawr o & S
F AT T WYY I T A H GqE AV
T T T T FEAA BT AT FT
I F o0 wfe7 ) T A} | F
wrefrdt 1 Y f5 O oo, g
wrad, dfeT i Ty & I
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T faw wa W | wWivd gEERT #
ST aFE gy & 9W W L T
Fr M A o 1 FX A wERT
o g A § AR F N wEeT 7 W
qEwE AT @ F IR F 1 9| N
FT ¥ fad ¥ w0 A wIEW B T
R | TR I T FE BT I
g &, fomeT S A1 Y ok g
g fadfas & 99 &1 g & FT
g = faw § oY wfmai © oS §
I F G FW FT 74 fFan I

Shri P. K. Deo (Kalahandi): The
shortage of drugs, created by the
emergency during the Secqnd
World War necessitated the passing
of a legislation by the British
authorities who were here then,
and that legislation was known
as the Drugs Act, 1940. It was
amended about six years back,
in 1954. But if we see the effective-
ness of this Act, we find that it has
remained a dead letter. What I mean
to say is that under our very nose,
a large-scale racket is going on from
the side of the drug pedlars, and we
find that all sorts of spurious drugs
are found in the market and are
passed on to the consumers to the
detriment of their health.

In this connection, I beg to submit
that a comprehensive approach should
have been made to fill wup all the
gaps and lacunae, in the light of the
experience gained in the administra-
tion of this Act during the last
twenty years. Anyway, it is better
late than never. I think some attempt
has been made in ‘this amending
Bill to provide some deterrent punish-
ment for those who carry on such
activities,

It we take into consideration the
constitutional aspect of this amending
Bill, we find that an attempt has been
made to encroach upon the provincial
autonomy of the various States. 1
quite understand that the control of
drugs is found in the Concurrent List,
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and it is the duty of the Centre and
the States to see that it is effectively
controlled. At the same time, ] feel
that so far as the planning aspect is
concerned, it should have been done
by the Centre, while the executive
part of it should have been left to
the State. Since a Bill of this type
is going to affect so many people, it
would not be possible for a centrali-
sed administration like the Central
Government to go into every village
and ensure that the drugs that are
found in the petty shops are not adul-
terated but drugs of the proper stan-
dard are supplied to the patients. It
would have been most appropriate if
the administrative part of this drug
control had been left with the various
States, who could see through their
own executives that drugs of the pro-
per standard are supplied. We have
also found that diarchy has never
functioned properly I do not think
this kind of duplication of authority
both in the Centre and in the States
will serve the purpose for which the
Bill is being introduced. So, I most
respectfully submit that this part of
the administration of this Act should
have been left to the States.

So far as the appointment of the
Government analysts is concerned, I
beg to submit that it would not be
possible for the Central Government
to appoint so many Central analysts
all over the country. Actually, the
States are the biggest users of the
drugs, and their Medical and Public
Health Departments use the largest
quantity of such drugs, and, there-
fore, it would have been most appro-
priate if instead of the Central
analyst, there had been State analysts,
and every State capital had been
equipped with the most modern
laboratory which could go and exa-
mine at any time, if any doubt arises,
regarding the effectiveness or the
adulteration of any drug. It is very
often found that the actual adultera-
tion takes place at the packing stage.
I know that there are so many firms
in Bombay labelling themselves . as
druggists, But actually they purchase
‘those drugs in big bulk and repack
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them in small phials. At that stage,
the adulteration takes place. We
know from our experience that the
penicillin produced in our Hindustan
Anti-biotics should have been packed
at the very place of manufacture,
but instead of that it is sold in big
bulk to various suppliers in Bombay
who repack them in small doses and
sell them. Some times ago, there
was a discussion in this House over a
most unfortunate accident that took
place when a Member of this House
fell a victim to this penicillin drug.
I know of so many cases, so many of
my dear friends, who had fallen
victims to this penicillin injection, and
died, Tt is now high time that the
production of penicillin and its mar-
keting and administration are con-
trolled by the strictest measures. At
present, the Hindustan Anti-biotics
factory is under the control of the
Ministry of Commerce and Industry.
I beg to submit that it should instead
come directly under the control of
the Ministry of Health. It is the
primary concern of this Ministry to
see that drugs are properly manu-
factured in this country.

This Bill envisages the control of
drugs that are being manufactured
according to the British Pharmaco-
poeia, Even though we are indepen-
dent since the last 13 years, no attempt
has been made to compile an Indian
Phamacopoeia. Even in the British
Pharmacopoeia mention is made of so
many Indian drugs. The hon. lady
Member who preceded me mentioned
Rauwolfia Serpentina. This is an indi-
genous plant of India, India holds
the monopoly of this drug. But its
gﬁectiveness and its standard produc-
tion has been monopolised by British
Pharmocopoeia, and we find that its
{nodem use hag been brought to
light by them.

We find that India is very rich in
ﬂox:a. Among the flora of the world,
India has the largest contribution to
make, because in a small compact
@rea, we find climates varying from
the tropical to the arctic. We we find
erophytic plants in the desert area
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and plants which grow in the arctic
climate in the Himalayan region, We
find very effective medicinal plants
here. A proper study of these should
have been made in this country to
compile an Indian Pharmacopoeia and
evolve standard production of those
drugs, which may throw some new
light on the treatment of various
diseases to which the western world
has not yet found an effective answer.

Even though some attempt has
been made in this regard at Jamnagar
by way of research on our indigenous
drugs and also in the botanical
laboratories at Lucknow and Sibpur
and so on, I think the effort is far
from adequate, and more funds should
have been provided for the same in
the Third Five Year Plan.

Regarding the penal clauses of this
Bill, there can be absolutely no two
opinions on the need for providing
more deterrent punishment of those
persons who play with human life. I
want a categorical answer from the
Minister ag to how many cases have
so far been investigated and how
many persons brought to book, I do
not think that an adequate number
of such cases have been dealt with
effectively. It is immaterial f we
provide for more deterrent punish-
ment, unless the culprit is brought to
book. Enhancement of the length of
sentence or provision of more deter-
rent punishment is not of much con-
sequence, unless the offenders are
actually brought to book. In this
connection, I beg to submit that the
Minister should, instead of coming in
with a piecemeal amendment Bill
like this, come forward with a mare
comprehensive Bill which would in-
clude within its scope both the Ayur-
vedic and Unani form of medicines.

So far as drug addicts are con-
cerned—my remarks will not be com-
plete, without a reference to them—
I beg to submit that even in those
areas where we bombastically speak
of the success of our prohibition

licy, we find alcohol being sold
airly, You know that in the dis-
trict of Koraput from whigh you come
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it has been a failure. In medical
stores and shops, you can find the
tonic Mritasanjeevani sura, which is
nothing but cent per cent alcohol. If
you go to any shop, you find various
kinds of tinctures. Drug addicts can
pay any price for such kind of drugs,
I think there should be effective
control in this regard.

So far as opium addicts are con-
cerned, in areas where there is pro-
hibition, the addicts have started
taking morphia injection. I know
there are so many persons who have
addicted themselves to this kind of
drug, so much so that they pay any
price for obtaining it. This has
brought ruin to families. It is now
high time that the manufacture and
sale of such kind of drugs is stopped

once for all,

o HR suTE (IS TRy
S, 77 S 9 wieHe faer g ATy
|ET AT § A% 5w gfee ¥ wmar mar
ﬁﬁw&wﬁaﬁmﬁwaﬁmgt
F fear omd 1 3 & e T =
SEAE? NI A A
sl &1 4, T 2w A § F
T THe @ A ¥ W] I @
AfFR | EW g dafkgm a@ QY
THHT W I 38 & FF Sl & e
T W N TF R gER fEy A
fr W@

T BT G 1l F qTF AT TR
= fzar s g, A TR s a9
T A 5 W' Yo 0T A T 2,
IAF I AR AT AX A fRaN
ST ST FFSAT q@T X 1 e G
SR TR G I 91 A F S0 aga
Fq frEeT ) dF, St B F agd o
E I F7 I[7 g W A fx frdea
FRAT IR § W w7 o ¥ fF Sy
WYY g & ForasT awrw ww AR 9%
ERTT & R § §, SR aCh T aF
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& fafredy =1 W =) T 1 AR
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F F o TWo Fo o F T 4T,
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ar &, S ATy 99 ail #Y 9w §
W 39 § &4 77 § 97 7 fFa 761
THATT EHT § W I qe & Y g
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N X FW F AU A qE F A6
w1 ¥ fow 3w #§ fre R TR
Wi T T | § I q9 Y 3@ FT
s ¥ AT AT ) Afe gER A #
afe A qramEt § FTEr o )
faeelt & &7 oy Y I F R e
ST Fifsw @AWl F7 g A | § fraaw
F g g 5o o # AW

F fau gew faft wae #2 1 SEFT

oM T qIF JET AMGY | AT IJ]W
§ @Fi F @R & 9 fodae @
T &, IEH! e F Y o e @y
faam s @ § 1 SR G At W
sqTeT ¥ wuvar eAw femm oW o §,
v f o A FOS A doar H oW
ST AT e @Y | § I W
s At fear s | T qR oSS
TERN
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T frdY 7 folY ®7 & 39 I A
@ [ IfF A A9 F @
wEF 5T & WK 59 zavs 7 Fedw
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& @ I A L@ a1 FT WK qa
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& " Y Y farmred avet Sy s
o g Aer ar # wve fre §
IHT AT T FA ¥ fAw sawww w17
J5T T § | & AT A ¥ fEa
e f ag wow feardde a=i #t 7§ |
Tg T8 Ao R F w9 Y feew @
feamar v a1 99 F e § faedEx
T R 3G fF gEr [ H g §
A 77 Tt AR s ae ey gy &
IR T FE F AR W@ AqA
a1 @ § 9 Fv S g oo w® §
R & = § fF 97 St i) e
T gAY A T Ao ¥ FE
g1 wifee | wgi @ fF s o @@
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TS § qfT FT 999 § oK W
fazara & 5 99 ) 97 A wEwwF v
T Y FHAT |

qT TEA ¥ WA @@ ¥
FY LT TA F qre Foredare g
¥q § "W # qqo1e 5 oF FroEEr
2, wF FOT o A9 967 a0y
W AR 75 0F FAT o Y A
e g AR tgR faem gur A9 &
R STEAT AT § W F 519 $Y FqA1s:
i wafoar agr #1 73 g€ sl ¥ &=
£ 1 99 ¥ iw frpad § ol e fF
#l & s T gh A d, I gw
O I AN WA I
7o g aFdr § Y S AR WX wgdw
T &7 Fpsat F eavee 9 faada wa<
T agaT &, www F A A A AR
W v § Al ¥ @ 9T 9wt

Mr. Chairman: How is it all rele-
vant to the Bill?

ot A T @ faw oW
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W e F aw vl 7 Qwuw
f oiff W & 97 AR @
¥ faeare 7 fFar o 8% 1 qgTEEy &
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ot 7y EERE e e oW § Ay
WA REF oI @ ¥
t, R FERY qFR fFY W @ A
@ T fFER e a8 @ g
TTH! AR ¥ 9 Teded @A EW |

H wAET g 4g W sgeer
e 93 fF SRR et S &Y
foE frt aferw Wi 1
w9iq O a3 ¥ 9@ R dfeww mfwaw
w1 fagEer @ afs s s wifasita
T Y & frege a0 # fead
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[ T sama)
o fa7 g 1 faendt € § 7 i o
F AYAT A FT TR T FL qF |
o mma & 6 g ara A7 e fafrex
TERT FT AW AWM AR T T G
WEEE AT F4A

Shri Naushir Bharucha (East
Khandesh): Mr. Chairman, while one
would welcome the provisions of this
Bill, the outstanding impression, so
far seen from the speeches of various
hon. Members, has been that the pro-
visions of the Bill will not materially
check commerce and trade in spu-
rious drugs; and it is very necessary
that some more stringent measures
should be taken, apart from providing
punishment which this Bill provides.

Several hon, Members have stated
that adulteration of drugs and mis-
branding of drugs has been an ex-
tensive evil. May 1 say that so far
as Bombay city, in particular, is con-
cerned—I have no experience of other
cities—this type of trade in adultera-
ted drugs is not only extensive, bu_t
it is extremely well organised? It
cannot be that the police are not
aware of it or the enforcement machi-
nery under the Drug Control Act is
not aware of it. It may be that the
enforcement machinery is weak and
that there is not sufficient staff or
sufficient facilities for speeding the
analysis of the drugs, samples of
which are seized. But the fact re-
mains that today trading in adultera-
ted drugs is an organised industry
and unless this organised industry is
broken up, there is absolutely no
possibility of the public obtaining a
square deal in the matter of pure
drugs.

It will be appreciated that not only
trade is carried on in the manu-
facture of labels, containers and even
the contents of the particular drugs
or patkages, but even reputed che-
mists and others take complete ad-
vaniage of this. And the reason is
that we have not anything in our
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Acts to enable the inspectorate to
have surprise raids just as we have
in the case of prohibition. My sub-
mission is that the powers of the
inspector which have been defined
under the Drugs Act—section 22—
require to be thoroughly overhauled,
The inspector should have powers to
enter the premises not merely at
reasonable hours, as has been men-
tioned here, which would exclude
hours after sunset, but at any time
of day and night as they do in the
case of prohibition.

Shri Narayanankutty Menon:
Even at a reasonable hour a Drug
Inspector was murdered recently.

Shri Naushir Bharucha: Maybe.
Shri Karmarkar: In Kerala?
Shri Narayanankutty Menon: Yes.

" Shri Naushir Bharucha: Unless the
inspectorate is . vested with very
wide powers of having surprise
raids, nothing can happen, Not only
the power to take samples must be
given to them, but also the power to
seal the entire premises must be
given to the inspectors. Even if a
single bottle is found, the entire pre-
mises must be sealed. That ought to
be done. Unless the powers are
radically altered, I am afraid, if the
inspector tries to follow the routine
of the law, by that time the drug
offender has sufficient warning and
he will be in a position to remove
the evidence of his own crime.

The second point, as has been right-
ly pointed out by Shri D, C. Sharma,
who spoke ibefore me, is this. On
the one hand, you provide the mini-
mum pumshment namely, one year’s
imprisonment; with the other hand
Yyou give the magistrate an option
that for special reasons to be recorded
in writing he may impose imprison-
ment of less than one year. My sub-
mission is that this should be altered
this way that the magistrate should
have no power whatsoever to give a
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sentence of less than one year but
permission should be given to the
accused to go on appeal to the High
Court or whatever the appellate
Court may be, to reduce a heavy
‘sentence. The difference is that so
far as the lower court is concerned,
the accused understands that the mi-
nimum sentence is one year; and it is
very seldom that when the offence
is proved, the accused dares to go
to the High Court, because the High
Court may as well enhance the
punishment. Therefore, the discre-
tion left to the magistrate should be
-taken away,

Thirdly, I would like to suggest
that this type of arrangement even
will not have a salutary effect, unless
you have something which adds to
-the social stigma of the offender. One
thing I would suggest is this. Sup-
posing we enact that whenever a
‘particular firm or person is convicted
of the manufacture of a faked drug,
in addition to the punishment he
should be compelled to exhibit a
board in his own shop showing that
‘he has been convicted for manufac-
turing spurious drugs......

The Narayanankutty Menon:
Why not cancel the licence
‘altogether? :

Shri Naushir Bharucha: I am com-
ing to that.

And, if that firm is made to exhi-
‘bit this Board for a period of 12
‘months, I am sure, half the number
‘of offences will stop. I do not under-
stand why a simple thing like this is
overlooked.

With regard to the cancellation of
licences, I am absolutely in favour of
such permission. I am of the opinion
that where the offence is of sufficient
gravity, the licence not only of the
offending firm which deals in that
drug must be cancelled but it should
.be made impossible for the firm to
change its name and have licence in
enother name. - And, that can be done
by prohibiting a particular party
who has been guilty' of an offenee
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from obtaining a licence if he i8 asso-
ciated as partner in any other firm.
These things can be done. Why is it
not being done—I cannot understand?
Probably, Sir, the hon. Minister will
say that it is very difficult to imple-
ment all these things. I do not think
so0.

Sir, I am of the opinion that those
anti-social characters who virtually
gamble with the lives of other people
for the sake of a few rupees of profit
have got'to be brought to book. At
the same time, we have to look into
the deeper causes of this problem.
Why is it that drug faking is taking
place on such an extensive scale? It
is because there is large profit in the
manufacture of drugs. The margin
of profit is very big so far as the
manufacturers are concerned. and,
particularly in the case of certain
drugs which are very difficult to
obtain from outside, the 'temptation
for blackmarketing and faking is
very great. I do not understand why
it should not be possible for the .
Government to take over the manu-
facture of at least certain types of
important drugs which could be made
available to the public at reasonable
prices. If some such thing is done
side by side, I think the deep causes,
the rooted causes which induce peo-
ple to fake drugs will at least parti-
ally disappear.

I am of the opinion, Sir, that while
this amending Bill is on the right
lines, it does not go far enough to
solve the problem. I do not think it
is going to make any difference what-
soever. I should like to know from
the hon. Minister whether some type
of liaison is being maintained bet-
ween the Drugs Inspectorate and the
Criminal Investigation Department—
perhaps it is maintained or perhaps
both are working in isolated spheres.
Therefore, Sir, I think the provisions
of the Bill should be still more tight-
ened up. At the same time, Gov-
ernment should explore the possibili-
ties of manufacturing particular types
of drugs which are in great demand,
the wonderful drugs which recent
science has discovered and brought to-
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light. If this could be done, Sir, I
think to a large extent we will be
able to minimise faking of drugs.

Shri Achar (Mangalore): Mr.
Chairman, Sir, I support the Bill
with very great pleasure. When
spurious drugs are offered even in
the mofussil and when we find the
wonderful kind of advertisements
that we get with regard to these
drugs, it is time, Sir, that this indus-
try is controlled. So I agree with
the hon. Members who have support-
ed this Bill and I give my full
support.

It is only with regard to one or
two provisions that I wish to say a
few words. No ‘doubt, in the parent
Act there is a provision which says
that when this examination or ins-
pection is held the Criminal Proce-
dure Code applies, but there is no
specific provision in clause 5 or 6
which says that when the inspector
goes he must have at least two res-
pectful gentlemen with him, he must
‘frame a list at the time of search
‘etc. Though there is no provision
‘here, as there is a provision in the
parent Act I think there may not be
any difficulty and there may not be
any abuse of powers. Though it
would have been better if some pro-
vision had been made in clause 5 or
clause 6 here, as there is a general
clause saying that the provisions of
the Criminal Procedure Code will
apply, there would not be any diffi-
culty and, therefore, so far as those
provisions are ‘concerned I haye not
much of an objection even though I
.would have preferred the wording
done in a little different manner.

But the most important point on
which I would like to urge a few
observations is with regard to penalty,
the punishment. This, I would sub-
mit, is not in accordance with the
general principles of jurisprudence.
_Here we are suspecting the magis-
trates and judges. The Indian Penal
Code has been tried for generations.
I would say, time has proved that it
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is a very good Act and its provisions
are very good. What do we find in
that? Wherever any penalty is pro-
vided, in sections after sections, the
minimum js not provided and only
the maximum is provided. It always
says: “Whoever commits such and
such an offence shall be punishable
with imprisonment not exceeding so
many years or fine or both”. You
may look into the Penal Code or any
other Act which we have passed. You
will find that the wording is: “not
exceeding”, and you have never con-
trolled the discretion of the magis-
trates.

Shri Naushir Bharucha: The pro-
hibition Act is there.

Shri Achar There may be a very
exceptional case—I think my hon.
friend for the interruption—but the
general principle which I enunciated
cannot be denied. If that is so, why,
I ask the Minister, we should suspect
in this Act the discretion of the
magistrates or the judges? I do not
know why the offences committed by
a person who manufactures for sale,
sells, stocks or exhibits for sale or
distributes any ‘drug should be consi-
dered more heinous, more anti-social
than the several offences that are
contemplated under the Indian Penal
Code. For example, Sir, there is the
highest crime: culpable homicide not
amounting to murder. Even in such
a heinous crime there is the discre-
tion given to the judges. Then why
do you suspect only in these cases of
offences? The hon. lady Member,
Dr. Sushila Nayar, who spoke from a
‘doctor’s point of view, gave us the
picture of the illness of a child or a
husband or the wife and getting some
medicine which practically was water
or some other thing and not the real
medicine that was wanted. She
depicted that picture and said that a
person who commits such an offence
must be given at least one Year's
imprisonment. I am afraid it is not
a proper approach from the legal
aspect. There is the other aspect of
the question also. It may be that
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some servant might have been engag-
ed in a shop only for two days and
he might not know exactly what
things are exhibited and wha: things
are sold. Should he be also given one
year's imprisonment? The point that
I am making out is this. It is a
matter for our judges and magistrates
to decide. We must provide the maxi-
mum and the sentence to be given
must depend entirely on the discre-
tion of the judges. They have got
vast experience. Certainly, if it is
an anti-social offence of a very
serious nature they will give the
required sentence to the person con-
cerned. But their discretion should
not be tied.

At this juncture, Sir, I would like
t0 submit one thing. What is happen-
ing now? Not only in this amending
Bill but also in the several Acts that
we have passed, I would say, the
general approach towards judiciary
ig not fair. We are trying to reduce
the jurisdiction of courts. We do not
want that appeals should go to the
judiciary, we want separate courts.
Whatever the circumstances may be,
as far as possible, there is an attempt
always to restrict the power of the
judiciary, to avoid it. In this amend-
ing Bill, it is not exactly that but
here it is something analogous to
that, here the effort is to remove even
the discretion of the magistrates. I
would submit, Sir, this is not a very
healthy and good position. 1 know
the hon. Minister will refer to the
proviso which says:

‘Provided that the court may
for any special reasons to be
recorded in writing impose a
sentence of imprisonment for less
than one year.”

There is a provision, no doubt, but
there it is stated that he must give
specific reasons. If he gives reasons
he can reduce the sentence. It is a
very good provision, at least it stands
much better than what I feared it to
be at the outset; but still I submit,
Sir, is it fair to the magistrates and
judges to have such a sort of restric-
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tion? Do you find anything of that
kind anywhere in the Indian Penal
Code? Why do you suspect the
magis.rates and judges? The most
important point that I want to stress.
is that it is not fair to practically
suspect the judges and restrict their
discretion.

The next thing that I want to.
submit is this. I am as anxious as
anybody else in seeing that there
should be a law regarding the pro-
ducts of Ayurveda and unani medi-
cines. I join other hon. Members in
their anxiety to see that these drugs
are not spuriously prepared and sold.
There may be difficulties in this
maiter, and I do not deny it. But
then we see advertisements in various-
ways; I have seen advertisements-
saying that a man aged 70 may be
made to feel as a young man aged 20
or 25 by using such and such a
medicine! Even for such things,
some drugs are advertised. We find
such advertisements especially in the
local language papers. All sorts of
things are being advertised, and, if
I may say so, the public are being
practically cheated. No doubt it may
be difficult to check all this, and
probably each individual has got a
particular kind of patent or some
such thing. But, all the same, I
submit that some effort must be made
to check such things. If necessary,.
a committee may be appointed to
ascertain the exact situation in this
regard, so as to avoid such spurious
drugs being advertised.

Shri Balakrishnan  (Dindigul—
Reserved—Sch. Castes): Mr. Chair-
man, I am not going to make a long
speech touching on various points
about the efficacy of drugs, etc, as
have been referred to by Dr. Sushila
Nayar and Shri C. Nanjappa, because
I do not know much about drugs. T’
am a layman. But I know of a num-
ber of advertisements every day in
the newspapers claiming wonderful
properties for some drugs said to
have been sent by the Lord himself
through Viramamuni from the Hima-
layas to save the sinners! I do not:
want to touch on those points.
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But I want to bring one important
point to the notice of the hon. Minis-
ter. Our country is the only countiry
which can be proud of implementing
prohibition successfully, whereas even
in America, where they were trying
to introduce prohibition, there was an
uprising and it ended in failure. But,
with the blessings of Mahatma
‘Gandhi, we have introduced prohi-
‘bition, and we can be proud of
implementing prohibition. However,
I think there are certain loopholes in
‘the parent Act regarding the enforce-
ment of prohibition. I think there is
no prohibition even in the Prohibition
Act to prohibit the selling of ordinary
.essences in the medical shops. I see
in the bazaar, in every medical shop,
essences being sold in different ways
and different colours. There is no
prohibition to prohibit or prevent the
people from drinking such essences.
If anybody refers the matter to the
police, I think the police authorities
say that there is no provision in the
Act to ‘bring the culprits to book. I
‘believe that according to the original
Drugs Act, every licence-holder is
‘permitted to sell essences in the open
market. 1 also think that in this
amending Bill, there is a word ‘mis-
branded’. But I do not know. how
far this word can help the Prohibi-
tion Act. I request the hon. Minister
to make it clear. There should be a
clear provision saying that essences
containing a high percentage of
alcohol should not be sold.. I request
the hon. Minister to empower the
inispectors to check such sales of
essences. I wanted to say only this
‘much.

Y FTRAAT (WRTEIY) -
afq S, a8 dreTa W am & = @ g
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Shri S. M. Banerjee (Kanpur): Sir,
I thank the hon. Minister for bring-
in forward this Bill. I would like to
say something on the various provi
sions of this Bill. I am neither a
doctor nor a compounder nor a drug-
gist. My observations unfortunately
are the observations of a patient, I
would like to say what I feel about
medicine, the prices of medicines,
about the spurious drugs, etc. for the
consideration of the hon. Minister.

Much has been said about spurious
drugs and how to control them. My
hon, friend, Shri Bharucha referred
to the manufacture of such drugs in
the city of Bombay. Bombay does
not monopolise the spurious drugs. It
is a chain; it is a vicious circle
throughout the country. Sometime
back I read a report in the Press
that in-Calcutta Gripewater, which is
used for children, was manufactured
by some concern in the bottle of
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Gripewater, but there was no Gripe-
water in those bottles, with the e-
sult that some children who were
given that Gripewater never came to
their senses again after that. After all,
the Chief Minister of West Bengal,
who is an eminent doctor in this
country, gave enough publicity to the

manufacture of such drugs. Even
documentaries were shown in
Calcutta.

Kanpur is an industrial city. Apart
from the spurious drugs, I would in-
vite the kind attention of the hon.
Minister to a tincture called tincture
ginger. In Kanpur there is absolute
prohibition, It was done with a
motive by the State Government in
consultation with the Central Gov-
ernment. They thought that Kanpur
is full of industrial workers and they
spend a lot of money on liquor. So,
it was decided to have prohibition in
Kanpur. This work started after pro-
hibition. There are some quacks, Of
course they have the signboard of a
druggist or some people write after
their names M.B. and a small ‘h’ for
homoeopathy. They have started sel-
ling this tincture ginger, which is
worse than any liquor.

Shri Karmarkar: Are you quite
sure?

Shri S. M. Banerjee: I can take
him to the shop, but the police people
are so influential and they may not
allow anybody to enter. When Dr.
Jawaharlal Rohatgi, one of oue res-
pected friends and a Congressman,
became Deputy Health Minister in
U.P,, I requested him and he also
tried his best. Unfortunately, this
tincture ginger is being sold in
Kanpur still. It is clearly written
that it is a medicine shop or the
shop of a chemist or a druggist. Four
or five people go there, take the
medicine, drink the medicine inside
that shop and they come out singing
songs like anything, because it is
actually a liquor.

I am telling these things, because
it is @ grim reality. I can show
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representations from the housewives
of those workers, who have request-
ed me to put this question in Parlia-
ment as to how a major portion of
their income goes to these quacks—
so-called doctors—in the name of
purchasing medicine, purchasing this
tincture ginger, which was actually
meant for cleaning the surgical appa-
ratus—methylated spirit and other
things—being used as liquor. Maybe
there are numerous shops in Bombay,
but in Kanpur I have seen this
wretched condition ok the poor ladies,
whose husbands spend a lot of money
on this, because they have to pur-
chase it concealing the whole fact
from the police and they have to pay
a heavy amount to purchase this
particular medicine, which is actual-
ly liquor.

So, I would request the hon. Min-
ister to take up this matter with the
State Government and ascertain the
full facts, so that an inquiry may be
conducted. If this is stopped in
Kanpur, it will be resented by very
big people, because very big people
are running those shops, minting
money out of the misfortune of the
industrial workers. So, there will be-
resentment from them to any investi-
gation in this regard. But I can help
the hon. Minister and the State Gov-
ernment authorities if they appoint
an inquiry to stop all these things.

The question has been raised as to
why these industries should not be
nationalised. 1 congratulate the
Government of India for having an
integrated plant in collaboration with
the Soviet Union for manufacturing
antibiotic drugs. Of course, in
Pimpri, there was this one case of
our hon. friend, Shri V. D. Tripathi,
who died afier using penicillin. But
we have analysed the whole thing
and after all, the penicillin manufac-
tured in this country can be compar-
ed with that manufactured in any
other country. I am proud of this
drug industry. Apart from this there:
are many other drugs which can be
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manufactured by the public under-
takings. So, this industry needs
nationalisation. But before nationa-
lising this industry, we should also
try to nationalise those people who
will work in this nationalised indus-
try, because in our country, some-
times nationalisation means unfortu-
nately scandal because those men
who run the nationalised industries
are  non-nationalised. We  must
nationalise them first and then
nationalise the industry. Otherwise,
in the name of nationalisation, anti-
social elements and anti-national ele-
ments will attain their ow ends, in
the garb of nationalisation.

My other point is about labelling of
medicines. A lot of medicines’ are
being sold secretly. The chemist will
not give you that medicine, unless
you specifically demand it. It has not
been properly analysed at all. I wish
the inspectors all success and I also
wish that these inspectors who are
going to be appointed may not
become a part and parcel of this big
circle, which is unfortunately playing
with the human life of our country-
men.

Coming to the spurious drugs, the
hon. Minister had replied to many
questions and supplementaries and he
has made a genuine effort to solve the
problem. But how can we solve the
problem unless the social conscience
of the people is also aroused? There
are documentaries on everything on
anti-social elements but about the
. manufacture of spurious drugs I have
never seen a documentary. There are
various methods by which we can
rouse the social conscience of our
people and condemn the anti-social
elements from the very core of our
heart. Such films should be shown to
the common people. Now people do
not know anything about it and they
go and purchase the medicine from a
chemist or drugist, who, because of
profit motive and without taking into
account the fact that human beings
are going to suffer because of that,
sells them spurious drugs.

of UP.S.C.
15 hrs.

I welcome this particular measure.
Whether the Bill is comprehensive or
not, it is a progressive step, a step
towards a comprehensive Bill. A com-
prehensive Bill is always welcome.
But, sometimes, in the absence of a
comprehensive Bill, if you have to
wait for 10 or 15 years for a compre-
hensive Bill, then I do not think any
fruitful purpose will be served by
waiting till then. So, whatever little
has been done in the direction should
be welcomed. The only thing is that
it should be strictly followed.

About the punishment, my hon.
friend, Shri Achar was telling that
there was no faith in the judiciary or
magistracy. We have a feeling that
every time people who have been
apprehended for this offence are ac-
quitted or punished very leniently by
the magistracy. It seems that unless
a magistrate is not personally affected
by a spurious drug he cannot feel the
pulse of the people who have been
affected. So, in the end I want to say
that the speeches made by the various
hon. Members should be taken into
account and in the future a compre-
hensive Bill may be brought in.

Mr. Chairman: The House will now
take up the next item.

15.02 hrs.
MOTION RE: REPORT OF UP.S.C.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to move:

“That this House takes note of the
Ninth Report of the Union Public
Service Commission, laid on the
Table of Lok Sabha on the 17th
December, 1959.”

Shri Harish Chandra Mathur (Pali):
May I know whether this motion will
be voted?

Mr. Chairman: Yes. There are no
amendments, but it will be voted
upon.





